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INTRODUCTION 

I, the ChaiI'Iilan, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this Eighth Report on the 
Ministry of Communications (Posts and Telegraphs Department)­
Reservations for, and employment of, Scheduled Castes and Sche­
duled Tribes in the Posts and Telegraphs Department. 

2. The Committee took the evidence of the representatives of the 
Ministry of Communications (P & T Board) on the 18th and 19th 
January, 1972.. The Committee wish to express their thanks to the 
Secretary, Ministry of Communications and Chairman, P&T Board, 
Members of the P&T Board and other Officers of the Posts and Tele­
graphs Department for placing before the Committee material and 
information the Committee wanted in connection with the exami-
nation of the subject. ' .• ~. :. I 

.: 

3. The Report was considered and adopted by the Committee on 
the 26th May, 1972. 

4. A summary of conclusions/recommendations contained in the 
Report is appended (Appendix IV). 

NEW DELHI; 

May 29, 1972. 

Jyaistha 8, 1894 (S). 

(v) 

BUTA SINGH, 

Chairman, 
Committee on the Welfare 
of Scheduled Castes and 

Scheduled Tribes. 
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ORGANISATION 

The Posts and Telegraphs Department comes under the adminis· 
'trative control of the Government of India in the Ministry of Com· 
munications. The Secretary of the Ministry of Communications is 
bolding charge of the office of the Director-General, Posts and Tele­
graphs, and is also the Chairman of the P & T Board. The P & T 
Board and the Director General of Posts and Telegraphs, between 
them, exercise all the powers of the Ministry of Communications in 
administrative matters. The P & T Board is responsible for the 
development, maintenance and expansion of Postal, Telegraphs, ·Tele­
phone and Wireless Communications throughout the country. In 
addition to the work relating to the wireless Licenses, it discharges 
certain agency functions in respect of the Post Office Savings Bank, 
National Saving Certificates, Postal Life Insurance Policies and col­
lection of Customs duty on Postal articles on behalf of other depart­
ments of the Government of India. For administrative convenience, 
the activities of the Posts and Telegraphs Department have been 
divided into a number of territorial and functional units. The major 
units are the Posts and Telegraphs CirclesjTelephone Districts and 
other Administrative Offices. Under them are the Divisional and 
-sub-Divisional Offices. So far as the reservations for Scheduled 
Castes and Scheduled Tribes are concerned, the general orders issued 
by the Go'Veinment of India, from time to time, are circulated to all 
Heads of Posts and Telegraphs Circles, and Administrative Offices, 
including the Telephone Districts, who in turn circulate the same 
to all the Divisional and Sub-Divisional authorities. Generally, the 
orders issued by the Cabinet Secretariat (Department of Personnel), 
in this regard, from time to time, are followed and no deviation 
'therefrom is made. 

1.2. It has been further stated that there is no separate set-up to 
ensure reservations for Scheduled Castes and Scheduled Tribes and 
their employment in the Department, except that there is a small 
Cell in the Posts and Telegraphs Directorate under the Director 
(Staff) and a Liaison Officer in each CirclejAdministrative Office to 
watch the implementation of the Government orders regarding re­
servations for Scheduled Castes and Scheduled Tribes and mainten­
ance of rosters. This special Cell is charged with the duty to take 
all action that may be necessary to collect the statistics that are to 
be furnished to the Cabinet Secretariat (Department of Personnel), 
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and the Commissioner for Scheduled Castes and Scheduled Tribes,. 
from time to time, and to circulate orders and instructions relating. 
to the reservation orders, to the subordinate authorities. This Cell 
also examines any specific cases of discrimination against the Sche­
duled Caste and Scheduled Tribe employees that may be brought to­
its notice. The activities of this Cell are included in the Annual Re­
ports of the Posts and Telegraphs Department as per the Govern­
ment of India orders. The Inspecting Officers; during their inspec­
tion of the subordinate offices, also inspect whether the reservation 
and other orders pertaining to these communities are being imple­
mented and proper rosters maintained by all the appointing autho­
rities. These Inspecting Officers point out defects 'Or short-falls, if 
any, noticed by them during their inspections, in respect of these 
matters. The implementation of the Government orders regarding 
reseJ;vations for Scheduled Castes and Scheduled Tribes and their 
emp}::>yment is the responsibility of all the appointing authorities 
Who have to follow the general instructions of the Government app­
licable to all the Departments of the Government of' India. 

1.3. During the c.)urse of evidence, the Committee enquired 
about the resp::>nsibility of the Ministry of Communications vis-a-vis 
the Directorate General of Posts and Telegraphs in regard to the re­
servations for Scheduled Castes and Scheduled Tribes and the imple­
mentation of the safeguards and concessions provided for them. The 
Secretary, Ministry of Communicati'Clns has stated that the P & T 
Board functions as a Ministry and it is fully responsible for the im­
plementation of the safeguards and concessions for Scheduled Castes 
and Scheduled Tribes in the Posts and Telegraphs Department. in­
cluding the P & T Directorate and its subordinate offices. 

1.4. Since the P. & T. Board is fully responsible for the imple­
mentation of the resenation and other orders pertaining to the 
Scheduled Castes and Scheduled Tribes, issued by the Government 
of India, in the Posts and Telegraphs Department, the Committee 
would only urge the Board to take effective steps to ensure the full 
implementation of these orders, both in letter and spirit, by the P. & 
T. Directorate and all its subordinate offices and authorities. 
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RECRUITMENT PROCEDURE 

The Committee have been informed that in the matter of reser­
vations for Scheduled Castes and Scheduled Tribes, the Posts and 
Telegraphs Department is following the general instructions issued 
by the Cabinet Secre.tariat (Department of Personnel), from time 
to time. The position is as under: 

(i) Direct re:mitm ~nt 0:1 All India b:lSis 

(a) By O?!:l c):np:titioll 
(b) Otherwise th:m by (a) above 
(ii) Direct recmitment to Class III and Class IV 

P()3ts which normally attract candidates from 
a locality, area or region. 

Scheduled Scheduled 
Castes Tribes 

15% 71% 
16-1% 5°~ 

Different percentage have been 
fixed for different States~ 
depending on the percentage 
of Scheduled Castes and Sche­
duled Tribes in the popula­
tion. A statement showing 
the percentages of Scheduled 
Castes and Scheduled Tribes 
in respect of each State is 
given in Appendix I. 

2.2. Regarding the procedure for recruitment of personnel for all 
categories of posts, it has been stated that the Posts and Telegraphs 
Department is a very vast Department where there are a large num­
ber of grades/services. The bulk of the recruitment in the Depart­
ment is made in the cadre of Clerks/Sorters, Telephone Operators, 
Telegraphists and Engineering Supervisors. The direct recruitment 
quotas of vacancies in these grades are filled up on the basis of marks 
in the Matriculation or other qualifying examinations. The depart­
mental quotas of vacancies are filJed on the basis of a competitive 
examination limited to the departmental candidates. The minimum 
educational qualifications required for the post of a Lower Division 
Clerk in direct recruitment quota of vacancies is a pass in the Matri­
culation or its equivalent examination. For pro):llotees from lower 
grade, there is no minimum educational qualification. The direct 
recruitment to the cadre of Lower Division Clerks is made through 
a cpmpetitive examination. The vacancies in the departmental quota 
for promotion of lower grade staff are also filled through a competi­
'tive examination. The recruitment to the cadre of Upper Division 
Clerks in the Circle Offices of the Department is made on the basis of 
(1) 20 per cent by promotion of Lower Division Clerks on the basis 

3 
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of seniority-cum-fitness, (2) 30 per cent by promotion of Lower Divi­
~ion Clerks through a merit rating test, and (3) 50 per cent by promo­
tion of subordinate office clerks through a merit rating test. There 
is also an organisation called the Savings Bank Control Organisation 
where Lower Division Clerks, Upper Division Clerks and Selection 
Grade Upper Division Clerks are employed. Recruitment to the 
Lower Division Clerk grade in this Organisation is 100 per cent by 
direct recruitment through a competitive test. The vacancies in the 
Upper Division Clerk grade are filled up by (1) 50 per cent by direct 
recruitment through a test, and (2) 50 per cent by promotion of Lower 
Division Clerks through a test. The vacancies in the grade of Senior 
Grade Upper Division Clerks are filled up on the basis of !;eniority. 
The recruitment to the grade of Stenographers is made through a 
test in shorthand at the speed of 100 words per minute. The posts of 
Selection Grade Stenographers are filled up through a qualifying test 
in shorthand and on the basis of seruority. 

2.3. The Posts and Telegraphs Department has also intimated that 
the recruitment to a majority of the grades in the Department is 
made partly by direct recruitment and partly by promotion-either 
through an examination or on the basis of seniority. Some of the 
important grades where there is direct recruitment also, are men­
tioned below: 

(1) Clerks/Sorters in Post Offices. 

(2) Clerks in Telegraph Offices/Engineering Divisions. 

(3) Telephone Operators. 

(4) Telegraphists. 

(5) LDCs in Circle Offices. 

(6) LDCs in Savings Bank Control Organisation (100 per cent 
direct recruitment). 

(7) UDCs in Savings Bank Control Organisation. 

(8) Stenographers. 

(9) Engineering Supervisors. 

(10) Mechanics. 

2.4. Explaining the recruitment procedure, the representative of 
the Ministry of Communications has stated, during evidence, that 
age concession of five years is given to Scheduled Castes and Sche­
duled Tribes. There is no relaxation for Scheduled Castes and Sche­
duled Tribes in the qualifications required. But the tabulation of 
marks is done separately for Scheduled Caste and Scheduled Tribe 
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<:andidates. In reply to a question, the representative of the Minis­
try has explained that a Scheduled Caste candidate has his right in 
the general list, strictly according to the marks. But where he does 
not come under the ge.neral list-if the last man in the general list 
gets 50 per cent marks and the. Scheduled Caste/Tribe candidate 
gets 48 per cent marks-he is considered for the reserved vacancy. 
On being asked whether the Scheduled Caste and Scheduled Tribe 
candidates are interviewed separately, the representative of the Min­
istry has stated that there is no system of holding interviews. 

2.5. In reply to a question, it has been stated that departmental 
action is taken against employees who produce false certificates of 
being Scheduled Castes or Scheduled Tribes. Cases are also report­
ed to the Police. The representative of the Ministry has agreed to 
consider the suggestion that in such cases, the authorities should sus­
pend the concerned employee forthwith and then hold departmental 
enquiry against him. 

2.6. In reply to another question whether the reasons for the re­
jection of the Scheduled Caste and Scheduled Tribe candidates spon­
sored by the Employment Exchanges are communicated to the latter, 
the Posts and Telegraphs Department, in a note, has stated: 

"In respect of time scale clerical and allied posts, which form 
the bulk of the recruitment to cLass III posts, candidates 
are not required to be sponsored by Employment Ex­
changes. Applications are received direct and also through 
Employment Exchanges. Selection is made on the baSIS 
of marks. The question of non-selection of Scheduled 
Caste and Scheduled Tribe candidates, if one is available, 
does not arise. In respect of posts for which candidates are 
required to be sponsored by the Employment Exchange 
and a test is held before selection, lower qualifying stan­
dard has been prescribed for Scheduled Castes and Sche. 
duled Tribes. If a candidate is not selected he very well 
knows that he has either not qualified in the examination 
or has not come within the merit list drawn up to the 
extent of vacancies reserved for them." 

2.7. The Posts and Telegraphs Department has also stated in the 
note that the Department is not in favour of oorr.municating the rea-

" sons for rejection of the Scheduled Caste and S~heduled Tribe candi­
dates to the Employment Exchanges. If they communicate such 
reasons in respect of Scheduled Caste and Scheduled Tribe candi­
dates,they have to do it for other candidates also and it would in­
·volve lot of work. 
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Advertisement 

2.8. With regard to the advertisements for recruitment, the repre­
sentative of the Ministry of Communications has stated that vacan­
cies are reserved for Scheduled Caste and Scheduled Tribe candi­
dates and in the advertisements for re.cruitment issued, the approxi­
mate numbers of vacancies reserved for Scheduled Castes and Sche­
duled Tribes are mentioned. He has added that for clerical posts, 
the recruitment advertisement is published in the local English and 
Hindi newspapers. Copies of advertisement are also· se.nt to the 
concerned Employment Exchanges, Associations of Scheduled Castes 
and Scheduled Tribes in the concerned Circles. 

2.9. During evidence the Committee pointed out that the West 
Bengal P. &. T. Circle had mentioned in an advertisement that in the 
last recruitment, the last candidates belonging to the unreserved, 
Scheduled Caste and Scheduled Tribe communities secured 66.8 per 
cent, 65 per cent and 52.7 per cent marks, respectively, and enquired 
the reasons for indicating such percentages in the recruitment ad­
vertisement. The Secretary, Ministry of Communications, has stated 
in reply that it is only to keep the candidates informed of the posi­
tion so that they may consider it will before applying. When pointed 
out that such a course might discourage many Scheduled Caste and 
Scheduled Tribe candidates from applying, the witness has stated 
that in the case of Scheduled Caste and Scheduled Tribe candidates, 
hereafter, they would not indicate such percentages of marks obtain­
ed by the last candidates of these communities selected in the previ­
ous examination. 

2.10. The Committee note the procedure of recruitment being 
followed by the Posts and Telegraphs Department. 

2.11. The Committee suggest that if adequate number of Schedul­
ec Caste and Scheduled Tribe candidates are not available in any 
particular area, copies of recruitment advertisements should also be 
sent to the Employment Exchanges situated in other areas. The 
Committee would also desire that in order to attract the maximum 
number of Scheduled Caste and SchedUled Tribe candidates, the per­
centages of marks obtained by the last Scheduled Caste and Sche­
duled Tribe candidates selected in the previous examinatioo should 
not be mentioned in the recruitment advertisement. 

2.12. The Committee do not see any valid reason why the Posts­
and Telegraphs Department should not communicate the reasons for 
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the rejection of Scheduled· Caste and Scheduled Tribe candidates to 
the Employment Exchanges. In their view, communication of the 
precise reasons of rejection of the Scheduled Caste and Scheduled 
Tribe candidates to the Employment Exchanges would enable the 
Employment Excbanges to know the type of candidates required by 
the Posts and Telegraphs Department and would also facilitate the 
Employment Exchanges to sponsor the right type of candidates be-
longing to these communities. This will also enable the Emp~oyment 
Exchanges to plan and reorient their schemes for training, particu­
larly for Scheduled Caste and Scheduled Tribe candidates. 

2.13. The Committee feel that there is no reason why the Posts 
and Telegraphs Department should feel compelled to communicate 
to the Employment Exchanges the reasons for rejection of the gene­
ral c~didates also if they do so in the case of the rejected Schedule" 
Caste and Scheduled Tribe candidates because there is no dearth of 

· suitable general candidates for the unreserved vacancies. The Com­
mittee would also suggest that the Employment Exchanges should 
be asked to send another list of Scheduled Caste and Scheduled Tribe 
candidates, if the Scheduled Caste and Scheduled Tribe candidates 
are not found suitable in a particular list. 

2.14. With regard to the employees who secure employment by 
producing a false certificate of being a Scheduled Caste or a Schedul-

· ed Tribe, the Committee would like to emphasise that as soon as 
· such a case comes to the knowledge of the Posts and Telegraphs De­
partment, the concerned employee should be suspended from ser­
vice forthwith and then a departmental enquiry and/or criminal pro­
secution launched against him. 

In-service Training 

2.15. In reply to a question whether, as per orders of the Ministry 
'of Home Affairs issued in September, 1968, the best among the avail­
able candidates belonging to the Scheduled Castes and Scheduled 
'Tribes are appointed to non-technical and quasi-technical class III 
and Class IV posts and given in-service training to make them pro­
ficient in their work, the Posts and Telegraphs Department has, in a 
'note, stated: 

"The relevant orders of the Department of Personnel have 
been circulated to all the subordinate authorities for 
compliance. In this connection, it may be stated that the 
bulk of the recruitment is in the time scale clerical cadre 
(Class III). Recruitment to the time scale clerical cadre 
is made on the basis of marks and whatever be the marks 
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obtained by a candidate, Scheduled Castes I Scheduled: 
Tribes candidates would be selected upto the number of­
vacancies reserved for them so long as they have the basic 
qualification. In respect of Class IV posts, there is no 
difficulty because. in the P. & T. Department, the 
posts reserved are generally fully utilised. For the Lower 
Division Clerk cadre a lower qualifying standard is pre­
scribed with a view to absorbing Scheduled Caste and 
Scheduled Tribe candidates to the maximum extent 
possible. Training, wherever prescribed, is given before 
appointment." 

2.16. In the course of evidence, the Committee asked whether the 
Scheduled Caste and Scheduled Tribe employees were given any in­
service training to compete in the tests held for technical and quasi­
technical posts. The representative of the Ministry has replied in 
the negative. In reply to a question, the Secretary of the Ministry 
has stated that some of the Engineering Supervisors were recruited 
direct and some through a departmental selection. For direct re­
cruitment, no technical background by way of previous experience 
is required 00 long as they have the requisite educational qualifica­
tion. The direct recruits are given training for two years. The 
departmental candidates, who belong to lower categories of techni­
cal staff, are required to pass the test. The representative of the 
Ministry has promised to identify the areas where ;any special in­
service training may be useful for Scheduled Caste and Scheduled' 
Tribe employees. 

2.17. The Committee note that the orders of the Government of 
India regarding selection of the best among the available candi­
dates belonging to Scheduled Castes and Scheduled Tribes for ap­
pointment to non-technical and quasi-technical Class In and Class 
IV posts and imparting of in-service training to make them proficient 
in their work have been circulated to all subordinate authorities for 
compliance. The Committee hope that the Posts and Telegraphs 
Department would ensure that these orders are also actually car­
ried out in right earnest by all the P & T Circles etc. The Committee 
would also like the Posts and Telegraphs Department to identify 
the areas where any special in-service training would be useful for 
the Scheduled Caste and Scheduled Tribe employees and to formu­
late schemes for such in-service training of the employees belong-· 
ing to these communities. 
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CONCESSIONS I RELAXATIONS 

The Committee have been informed that the Ministry of Home 
Affairs Vide their O.M. No. 1111713-Est (SCT) dated the 25th July. 
1970, have issued further instructions regarding relaxation of stan­
dards for Scheduled Caste and Scheduled Tribe candidates. These 
instructions read as follows: 

"According to the instructions in this Ministry's Office Memo­
randum No. 8110I66-Est(C) dated the 15th May, 1967 read 
with Office Memorandum No. 16117j67-Est(C) dated the 
8th February, 1968, if Scheduled CastejTribe candidates 
obtained, according to their normal position in the exa­
mination for direct recruitment, less vacancies than the 
number reserved for them, the selecting authorities have 
discretion, in order to make up the deficiency, to select 
candidates belonging to these communities who may have 
obtained a low place in the examination provided that such 
authorities are satisfied that the minimum standard neces­
sary for maintenance of efficiency of administration has 
been reached in their cases. Similarly, in direct recruit­
ment otherwise than by examination, if Scheduled Castel 
Tribe candidates obtain, on the basis of the general stan­
dard, less vacancies than the number reserved for them, 
the selecting authorities can, in order to make up the defi­
ciency, select Scheduled CastelTribe candidates who may 
be of a lower standard than candidates of other communi­
ties, provided such candidates satisfy the minimum stan­
dard necessary for maintenance of efficiency of adminis­
tration. The extent of relaxation of standard, while judg­
ing the suitability of Scheduled CastelTribe candidates, 
both in direct recruitment by examination and otherwise 
than by examination, is thus at present decided by the 
selecting authority in the case of each category of post 

\ or posts. It has now been decided that in the case of 
direct recruitment whether by examination or otherwise, 
if sufficient number of Scheduled C3steiTribe candidates 
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are not available on the basis of the general standard to 
jill all the vacancies reserved for them, candidates belong­
ing to these communities may be selected to fill up the 
remaining vacancies reserved for them provided they are 
not found unfit for such post or posts. Thus, to the extent 
the number of vacancies reserved for Scheduled Castes 
and Scheduled Tribes cannot be filled on the basis of the 
general standard, candidates belonging to these communi­
ties will, as at present, be taken by relaxed standard to 
make up the deficiency in the reserved quota, subject to 
the fitness of these candidates for appointment to the post\ 
posts in question. 

3.2. Asked to give a note on the delay of one year in the imple­
.mentation of the above orders, the Posts and Telegraphs Depart­
-lIlent has furnished the following: 

"The question of lowering the qualifying marks was consi­
dered on receipt of Home Ministry's orders. Since this 
Department had already fixed the qualifying marks at low 
standards, it was not considered to further lower the 
marks. The matter was also brought to the notice of De­
partment of Personnel which insisted that the matter be 
reconsidered and the qualifying marks lowered. The posi­
tion was reviewed and ultimately it was decided to lower 
the marks. The approval of Ministry had also to be ob­
tained and hence there was some delay in finatisation of 
the matter. The Ministry of Home Affairs issued orders 
for relaxation of standards in direct recruitment in July, 
1970. For relaxation of standards in departmental com­
petitive examinations for promotion and in departmental 
confirmation examination orders were issued by them 
only in December, 1970. Our orders were issued in July, 
1971." 

3.3. Asked whether relaxations were given in favour of depart-
--mental employees and they were promoted to the post of Engineer­
ing Supervisors, the Secretary, Ministry of Communications, has 
stated that departmental Engineering Graduates are allowed to ap­
pear in the qualifying test and if they qualify, they are appointed 
as Engineering Supervisors. The departmental candidates are given 
relaxation in educational qualification. 

3.4. The Committee enquired whether the Scheduled Caste and 
·Scheduled Tribe employees were given one grading higher than the 
one mentioned in their confidential reports, the Secretary, Ministry 
.of Communications has replied in the affirmative. 
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3.5. The Committee regret to note that the Posts and Telegraphs 
Department took nearly one year to decide on the implementation 
of the orders of the Government of India regarding relaxation of 
standards for Scheduled Caste and Scheduled Tribe candidates at 
the time of recruitment. They desire that the Posts and Telegl'apns 
Department should take prompt action in carrying out tbe reserva­
tion orders of Government of India so that the interests of Scheduled 
Castes and Scheduled Tribes do not suffer. 

\ 

1256 LS---2. 



IV 

STAFF STRENGTH AND SHORTFALLS 

The Posts and Telegraph Department has furnished a statement 
(Appendix II) showing break-up unit-wise of the tota.l number of 
employees and the number of Scheduled Castes and Scheduled 
Tribes among them as on 1st January, 1971 in the Posts and Tele­
graphs Department. As per that statement, the total number of 
employees on all-India· basis in Class I to Class IV posts and the 
number of Scheduled Castes and Scheduled Tribes among them are 
as follows: 

Classification of Posts;' Services Total No. No. of No. of 
of em- SCs STs 
ployees 

Class I 921 10 2 

Class II 2,120 35 5 

Class III 2,67,855 34,051 7,01'0 

Class IV 71,623 14,212 2,989 
~--------- -----.------

4.2. The posts and Telegraphs Department has also furnished a 
statement (Appendix III) showing the employment position at the 
Headqua.rters of the Posts and Telegraphs Directorate. 

4.3. In regard to the intake of the Scheduled Castes and Sche­
duled Tribes in the Posts and Telegraphs Department, the Secretary, 
Ministry of Communications and Chairman of the P & T Board, has 
stated: 

"As things stand, there are certain rules and procedures laid 
down for the intake of Scheduled Castes and Scheduled 
Tribes people in the P & T Department. We have been 
adhearing to. these rules very rigidly. But we feel that in 
spite of the provision made, the intake is still not upto the 
mark. We have not been able to fill all the vacancies. 
One of the most important reasons for this is that we are 
not able to. get sufficient number of candidates." 

4.4. The Special Secretary, Ministry of Communications and the 
Member of P & T Board, has added: 

"By and la.rge, we find difficulties mostly in the technical 
grades, that is in the higher grades of the services. So far 
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as the lower grades of services are concerned, our main 
difficulty is regarding the Scheduled Tribes. For the 
Scheduled Castes, by and large we have been able to get a. 
fairly epresentative number. Our recruitment in the 
lower grades is on a divisional or a local basis. Each unit 
applies the orders to the appointments made in that Unit 
but in actual practice, Scheduled Castes and more parti­
cularly Scheduled Tribes are available' only in certain 
areas. For example, in Bihar, Scheduled Tribe candidat­
es are mostly available only in Chota Nagpur area but we 
have got to make lots of recruitment in the Units in Cen­
tral Bihar and North Bihar and they have got to get the 
quota of Scheduled Tribe candidates. It is very diflicult to 
expect a candidate from Chota N agpur to come and accept 
an appointment say in Saran or Muzafl'arpur. We try our 
best to get suitable candidates but we carry forward the 
vaca.ncies year after year for three years. We have been 
thinking over the problem and now what we are doing is 
that we apply this quota of reservation on a Circle basis 
according to the percentage of the population of Scheduled 
Tribes and Scheduled Castes. We ha·ve worked· out the 

. percentages. But I do not know wheiher that will be the 
right method." 

4.5. The Committee referred to the consolidated statement show­
ing the number of employees and the number of Scheduled Castes I 
Tribes as on 1st January, 1971, furnished by the Posts and Telegraphs 
Department, and enquired the reasons for the shortfalls in all the 
categories of posts. The Special Secretary, Ministry of Communi­
cations, has state: 

"So' far as the Class I posts are ,concerned, the recruitment is 
done through the Union Public Service Commission and we 
have taken up the matter with them in this rega.rd.- So fa.r 
as the Class II posts are concerned, this is mostly a promo­
tion cadre, people are promoted from the lower ranks. Of 
course, at the stage of promotion, certain consideration can 
be shown to the Scheduled Castes and Scheduled Tribes. 
In fact, the Committee may be interested to know that in 
the last ~ ... lecti'On in Class II cadre on the postal side the 

\ first three !- ..... ~s were taken by the Scheduled Caste candi­
dates. In the case of Engineering Services in Class II in 
1970 when we made selection, out of 200 candidates, 39 
posts were given to the Scheduled CastelTribe candidates. 
In the promotion cadre, it is difficult to give the required 
quota to the Scheduled CastelTribe candidate~." 
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4.6. In a written note submittoo to the· Committee, tII1e Posts and 
Telegraphs. Depa~tment has stated: 

"The Department has taken:aH action tha.t is necessary for ap­
pointing SeheduJed Castes ail\d Scheduled Tribes in 8C-

cordance with the instructions from the Department of 
Personnel. In spit!> f)f these steps, when. suflicient number 
oe Schedbled Cas~- -'1d Schedu~: TM~ candidates are 
not fOl'thcmnmg, tht: ~J •• ly presumption possible is tha.t 
camdida1Jes of these ltomDioDm'ties are not a~ail:able for ap­
pointment in caCllres where: shortages persist." 

4.7. The Cammittee enquired whether, in view of the meagre re­
presentatioft> of the Scheduled CastesjTribes in Class I and Class II 
posts, direct recruitment thrQugh Union Public Service Commission 
to Class I and' Class II P;)'Sts coold be made for Scheduled Castes I 
Tribes' in-stead of through the channel of promotion. The Special 
Secretary, Ministry of Communications, replJied: 

"So far as direct recruitment to C1llss II is concerned, it will 
impinge on the promotion prospects of the officials below. 
In fact, we had introduced direct recruitment in Class II 
on the telegraph traffic side some years back. There was 
consider,able agitation from staff unions saying that their 
pr06pects of promotion aa:e taken aWRy. In deciding 
whether there should be direet recuitment or not, we have 
probably to keep in mind the charge of the level at which 
it should be made. Class I is for manning higher posts; 
whether it is desirable to have a different pralO!tice for Class 
II where the difference in respo.nsibility is not so much is 
a moot question. Personally, I feel if we do that, there will 
be' a lot of disgruntlement in the Service beeause they will 
feel frustrated that they do not get many chances of pro­
motion." 

4.8 In reply to a question, the representative of the Ministry has 
added: 

"As far as telegraph traffic is concerned, there was only one 
recruitment which took place, according to my information, 
in 1954. Three persons were recruited from the Scheduled 
Castes and all of them ha·ve left because they found that 
their prospects in the department were probably not attrac­
tive. That is my thinking. From this year, the Union 
Public Service Commission was going to recruit fifty per 



15 

..cent of the vacancies w)tich ilre likely:t.o a), ~ in 1974. 
But the whole question is now going before the :'.lY Com­
mission and we are not Sllre w:~t\lerw.el)~ "uld continue 
,with the Fe.cnlitm~m to Cl~s IT beGflus~ of t,.H~ opposition 
from the service ~iOllS, It replly stands in the way of 
their promotional prospects, ,particularly in telegraph traffic 
the number of vaca:racies is so sm.aU that if we take 50 per 
cent frOllll outside, the promotiona.l prospf;ds of Class II are 
affected." 

4.9. Clarifying furtber,the S.ecr,etary,lY,IinilltfY of Communica­
tions,has stated: 

"The constitution of the Telegraph Traffic Service, Class II, is 
rather peculiar. It is a very small Rervice, In Class I 
Telegraph Trol:!ffic Service, there are 34 posts of which 32 
are in the age group of 50 to 55 and in Class II Telegraph 
Traffic Service there are 128 posts of ,~ich 101 are.in the 
age group qf 50 to, 55, If We start recruiting 50 per cent 
of people for vacancies in Class II directly, -in ,the course of 
the next seven or eight years most of these very young 
officers will move into Class I and thereby €ompletely 
bl~k .out the promotion prospects for the service as a 
whole. So, we are going to take up w;ith Min,ic;try of Home 
Affairs and Union Public Service Commiss,ion the question 
of modifying the rules and reducing the p~rcentage from 
50 to 25. 

As for intake 0,£ Scheduled Castes and Scheduled Tribes in 
Telegraph Traffic Class III, there is normal reservation be­
cause it is entirely. pepartmental recruitl1)ent from tele­
graphists, clerks." 

4.10. 1n reply to, a question whether the Posts lj,nd Telegraplls De­
partment ,has identified the variollspqsts, including ,tho$e Qf techni­
.caL<\\-ndq1,J.,asi~teclulicalnature, for which there .is a dearth of suitable 
Scheduled Caste and Schedul~d Tribe candidates; a:p~ if, so, whether 
Ithe ,Department has taken up the ma.tter with the~Employment ·Ex­
changes or the Industrial 'l'r&ining Instit"t~s $0 that s:uitable candi­
,qatescouldbe found for employment, the Posts 9ndTelegraphsL' 
pa~tmellt ,has .furnished the foHowing. written note: 
\ 

"The Department has not made a ·systematic eftortin·this direc­
.tiQn. It is, however, observed that .there ,is shortage in 
respect of T.E.S. Class 'I posts ·and' pOsts of£ngineering 
Supervisors. 
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So far as posts in T.E.S. Class I are concerned, the recruitment 
is made through the Union Public Service Commission. 
The Union Public Service Commission has been address­
ed in the matter to make good the shortage. The 
shortage has also been brought to the notice of De­
pa.rtment of Personnel. As regards Engineering Supervi­
sors, recruitment is made on the basis of marks in the B.Sc. 
Examination with Science subjects and on the basis of 
degree, diploma in Engineering etc. Scheduled Castes and 
Scheduled Tribe candidates are always selected upto the 
number reserved for them so long a·s they have the basic 
educational qualification. The question of approaching 
the Employment Exchanges or the Industrial Training 
Institutes does not arise. Advertisements are issued and 
copies are given to Employment Exchange to sponsor 
candidates in the usual course." 

Special Recruitment 

4.11. The Posts and Telegraphs Department has furnished the 
following note indicating the action taken by them to augment the 
intake of Scheduled Castes and Scheduled Tribes: 

"Special recruitment for Scheduled Castes and Scheduled 
Tribes in class III and class IV cadres has already been 
ordered by this Department. The Circles have been asked 
to intimate result of the special recruitment and the extent 
to which the sho.rtfall has been made good. Further steps, 
if any, required will be taken in the light of the result of 
the special recruitment. In respect of shortfall in Class I, 
the Union Public Service Commission and the Department 
of Personnel have been addressed." 

4.12. The Committee are distressed to find that the representation 
of the Scheduled Castes and Scheduled Tribes in Class I and Class II 
posts in the Posts and Telegraphs Department i<; negligible. There 
is also a considerable shortfall in the representation of these com­
munities in Class III posts. It is all the mo;oe surprising that in 
spite of the Govemment of India reservation orders for Scheduled 
Castes and Scheduled Tribes stated to have been implemented by 
the p'osts and Telegraphs Departmant, the shortfalls in the repre­
sentation of these communities in the Posts and Telegraphs Depart­
ment continues. The Committee would urge the Ministry to take 
immediate and effective steps to augment the representation of Sche­
duled Castes and Scheduled Tribes in the services of the Posts and 
Telegraphs Department according to the quotas reserved for them. 
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4.13. The Committee are surprised to find that in spite of the poor 
representation of the Sch~uled Castes and Scheduled Tribes in Class 
II posts, the Posts and Telegraphs Department intends to curtail the 
percentage of direct recruitment in Clas:; II Telegraph Traffic Service 
from 50 per cent to 25 per cent which will deprive the Scheduled 
Caste and Scheduled Tribe candidates the benefit of reservations to 
that extent. The Committee recommend that the question of reduc­
tion of the percentage in the direct recruitment in Class II Telegraph 
Traffic Service should be deferred till adequate number of Schedul­
ed Castes and Scheduled Tribes are appointed to these posts. 

4.14. The Committee would like to be apprised of the result of the 
special recruitment for Scheduled Castes and Scheduled Tribes made 
in Class III and Class IV posts by the P. & T. Circles. They desirf" 
that similar speical recruitments may be made for Scheduled Castes 
and Schc!duled Tribes in Class I and Class II posts also. 



V 

PROMOTIONS 

The Committee have been informed that provision for reservations 
in posts filled by promotion in the Posts and Telegraphs Department 
is as follows: 

(a) There is a reservation of 15 per cent and 7i per cent of 
vacancies for the Scheduled Castes and Scheduled Tribes, 
respectively, in promotions made through limited depart­
mental competitive examination in Classes II, III and IV 
in grades Or services in which the element of direct re­
cruitment, if any, does not exceed 50 per cent. 

(b) There is reservation of 15 per cent and 7l per cent of 
vacancies for Scheduled Castes and Scheduled Tribes, res­
pectively, in promotions made by selection in Clas3 III 
and Class IV posts in grades or services in which the ele­
ment of direct recruitment doe.> not exceed 50 per cent. 

5.2. In a written note submitted to the Committee, the Posts and 
Telegraphs Department has stated th3t reservation is made in the 
following categories of posts filled by promotion: 

1. Clerks/Sorters in all arms. 

2. L.D.Cs. in Circle offices. 

3. U.D.Cs. in Circle office and in Savings Bank Control Orga-
nisation. 

4. Stenographers. 

5. Postmen, V.P.M. and Mail Guards. 

6. Inspector of Post Offices/I.R.M . 

. 7. T.T.S. Class III. 

8. L.S.G. Monitors. 

9. Mechanics, Cable Jointers. 

10. Ferro Printer, Draftsmen Grade III. 

11. Omce Superintendent in Superintending Engineer's Office. 

12. Works Assistant in Civil Wing. 

13. Technical Assistant in Telecom. Factory. 

18 
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5.3. The Committee enquired whether a postman, after pas:ing 
Matriculation examination, was not promoted to the Clerk's grade 
unless and until he had completed three years of service as a post­
man. The Special Secretary, Ministry of Communications, has stat­
ed that previously the time-limit was three year.; but it has now 
been increased to six years. In reply to a question, it has been stated 
that originally there was an incentive scheme. A person who joined 
at a lower level, on passing Matriculation examination, was appoint­
ed as a Clerk. But that led to a lot of difficulties and enough num­
ber of people would not stay in that lower cadre at all. Elucidating 
further, the. representative of the Ministry has stated that only those 
who pass the Matriculation examination with high marks could dir­
ectly get selected as Clerks. But after entering at a lower level, an 
employee was not required to qualify with higher percentage of 
marks. He has agreed to consider whether any relaxation could be 
given to the Scheduled Caste and Scheduled Tribe employees in thi'3 
respect. 

5.4. The Committee pointed out that in the We,t Bengal Circle, 
the number of Scheduled Caste and Scheduled Tribe employees pro­
moted even in the Clerical grade was very sman. The representl­
tive of the Ministry of Communications has stated: 

"The difficulty is in promotions. If in the lower cadre, there 
is an adequate number of Scheduled Castes and Scheduled 
Tribes, definitely, their cases can be considered. This is 
a relic of the past when there were no proper orders to 
ensure a fair percentage, and we just cannot help it. But 
we have done one thing. Previously in the matter of 
selections, the field of selection in the P. & T. was only 
three times the number of vacancies. Actually, with a 
view to helping the Scheduled Caste and Scheduled Tribe 
candidates, we have raised the field to five times the num­
ber of candidates, so that within the range, we can consi­
der more Scheduled Caste and Scheduled Tribe candi­
dates." 

5.5. During evidence, the Committee desired that the Posts and 
Telegraphs Department should furnish a statement showing the total 
number of employees promoted and the number and percentage of 
Scheduled Castes and Scheduled Tribes among them during each of 
the last three years in respect of various categories of posts. 

5.6. The requisite information is still awaited. 
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5.7. The Committee note that a postman, after passing Matricula­
tion examination, is not appointed as a clerk unless and untill he 
completes six years of service as a postman, irrespective of the caste 
or tribe to which he belongs. The Committee recommend that thi:> 
condition of a minimum of six years of service as a postman for 
matriculated postman for promotion to the grade of the clerk should 
be reduced to three years of service as a postman in the case of 
Scheduled Caste and Scheduled Tribe employees. 



VI 

SUPERSESSIONS 

When asked about supersession of Scheduled Caste/Tribe em­
ployees, the Secretary of the Ministry stated that in 1969, 18 Sche­
duled Caste/Tribe employees and, in 1970, 21 Scheduled Caste/Tribe 
employees were superseded because of their unsatisfactory confiden­
tial reports. In reply to another question, it has been stated that in 
dealing with cases of supersession, relevant Government orders were 
followed. On being asked whether, after supersession, the Scheduled 
Caste/Tribe employees were considered again for promotion after 
some time or they were superseded for ,all time, the representative 
of the Ministry has replied that on earning a good confidential report 
they were again considered for promotion. 

6.2. Explaining the effect of confidential reports, the representa­
tive of the P. & T. Board has stated that there are two aspects of it. 
One is the writing in the confidential report ,and the other is the 
question of selection by the Departmental Promotion Committee. If 
the Reporting Officer makes an adverse entry and the Countersigning 
or Reviewing Officer agrees with .it, then that is communicated to the 
employee concerned. The aggrieved employee could represent 
against the adverse entry made in his confidential report by making 
a representation within 45 days of the receipt of communication con­
veying to him the adverse entry. Then the officer who is competent 
to deal with that representation could expung the adverse entry, if 
he feels that there is no justification for the adverse entry. Other­
wise, the entry remained. It has also been stated that supersession 
is made as a result of the decision taken by the Departmental Pro­
motion Committee. The recommendations made by the Depart­
mental Promotion Committee are duly noted by the next higher 
authority. If an employee is superseded, then, within a month, the 
facts are communicated to the P. & T. Directorate and the case is 
submitted to the Minister for his information. 

6.3. The Committee are unhappy to note that a large number of 
Scheduled Caste/Tribe employees were superseded in 1969 and 1970. 
The Committee feel that, in view of the poor rep!'esentatioo of the 
Scheduled Castes and Scheduled Tribes in the Posts and Telegraphs 

\ Department, employees of these communities should be superseded 
with circumspection and on compelling grounds only. 



VII 

CONFIRMATIONS 

With regard to the procedure fallowed in confirmation of em­
ployees in the P. & T. Department, the Special Secretary Ministry 
of Cmnmunic.ations, has stated that ·they follow the prescribed Gov­
ernment of India procedure. The period of probation depends upon 
the cadre. After the probation, when there is a clear vacancy, sub­
ject to passing some tests, the officer is rorrfkmed. Normally, it 
takes about two to four years for ,a person to get confirmed. 

7.2. In Teply to a question, it hasbee~ stated that, in the clerical 
cadre, all employees, including the Soheduled Castes/Tribes are given 
six chances, within a period of four years, to pass the confirmatory 
tests. Those who fail to pass the examination, are.reverted to lower 
grade. He has added that in Sambalpur three or four Scheduled 
Caste employees could not pass the examinatio.n even in six chances, 
so they were given one more special chance to pass the confirmatory 
examination. 

7.3. In re"ly to another question the representative of the Min­
istry has stated that in confirmatory examinations, Scheduled Castes/ 
Tribes are given relaxation in .qualifying marks. 

7.4. The Committee enquirE>c1 about the justification for Ieverting 
an employee who did not pass thE ::mfirmatory test. The represen­
tative of the Ministry had :;;tated: 

'·We have to see his prac4-,ral work, we took him initially only 
on academic knowledb~' He should be fit enough and 
compete,nt to. do postal work.'" 

7.5. In reply to a question, the -representative fff the Ministry has 
stated that the number. of .c-ases ·.of. £uch reversions is leBS than one 
I'er cent. 

7ffi. 'The Committee pointed !(lllt !UJat rtbeWest .aet\gal·Qir,c;!e ,in­
formed .a ,Study GrOlolp 'of the Committee .at . Calc.uUa . that inf011ma­
tion about the "f}umber .vf..~s .curWlIled ;in,ihe ~arious cate­
gories of posts was not normally collected and enquired whether it 
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was not the duty of the Liaison Officer to maintain such information. 
The Special Secretary, Ministry of Communications, has stated: 

"This comes under review at the time of inspection. We have 
got .a system in the P. & T. Department under which in­
spection takes place once a year. One other thing looked 
into at that time, besides this confirmation aspect is about 
the Scheduled Castes and Scheduled Tribes. We will, 
however, direct our Liaison Officer to get these returns. 
At present it is not done." 

7.7. The Committee note that in the clerical cadre, all employees 
including Scheduled Castes/Tribes, are given six chances, within a 
period of four years, to pass the confu-matory tests. They also note 
that employees who fail to pass the cOllilirmatory tests are reverted 
to a lower grade. The Committee feel that reversion of an employee 
to a lower post after he has put in a nwnber of years of service in. 
the higher post merely for his failure to pass a confirmatory test is 
a very drastic step which causes unnecessary and avoidable hardship 
to the concerned employee. The Department may delay the confil-­
mation of such an employee or postpone his increm~nt instead of 
taking the extreme step of reverting him to a lower post. The Com­
mittee desire that the Posts and Telegraphs Departnumt shuuld re­
examine this matter and modify their rules and avoid such rever­
sions. The Committee recommend that in order to. enable the Sche­
duled Castes/Tribe emp,loyees to pas') the confirmaiOl'Y tests, in. 
service training should be given to them. The Scheduled Caste and 
Scheduled Tribe employees should Rlso be given greater number of 
chances to pass the confirmatory tests. 
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LIAISON OFFICER AND COMPLAINTS CELL 

The Posts a,nd Telegraphs Department has stated in a note that 
the Liaison Officers have been appointed in the Directorate, as also 
in the Offices of Heads of Circles etc. Their functions are those 
which have been pr~scribed by the Cabinet Secretariat (Department 
of Personnel). The Liaison Officers have to ensure that aU Govern­
ment' orders regarding reservations etc. for Scheduled Castes and 
Scheduled Tribes are fullya,nd properly implemented. It is also 
their duty to ensure that rosters are maintained and kept up-to-date 
in .accordance with the Government instructions on the subjest and 
that the prescribed annual returns are sent to the concerned authori­
ties in time.' 

8.2. The Committee have also beep informed that no Complaints 
Cell has been set up in the Posts and Telegraphs Department/P. & 
T. Circles/Telephone Districts and other administrative offices to at­
tend to the complaints and grievances exclusively of the Scheduled 
Caste and Scheduled Tribe employees but there are various staff 
sections dealing with each cadre generally. Those Sections look into 
the complaints, if any, relating to non-observance of the reservation 
orders for Scheduled Castes and Scheduled Tribes and ,also attend to 
any representations from employees/candidates ·of these communities. 
Those Sections also attend to the correspondence with the Commis­
sioner for Scheduled Castes and Scheduled Tribes in regard to the 
subject's pertaining to these communities, who ·every now and then 
forwards representations from affected persons and desires to hsve 
self contained notes on the facts of the cases etc. Therefore, the De­
partment feels, that a separate cell to lh ~l exclusively with the cases 
of Scheduled Castes and Scheduled Tribes is not necessary. The 
concerned Staff Sections have been instructed particularly to atte,nd 
promptl, to all the representations received from the Scheduled 
Castes and Scheduled Tribes about their grievances. 

8.3. The Secretary, Ministry of CO:-u .... allcations, has also stated, 
in evidence, that there is no separate Complaint" Cell to attend to 
the complaints and grieva,nces of the Schedulec Caste/Tribe em­
ployees exrlusively. All aggrieved employees can 'luproach the ap-
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propriate Staff ,Sections which deal with the complaints. In reply 
to a question, it has been stated that the Liaison Officers would be 
instructed to pay special attention to the grievances of the Scheduled 
Castes and Scheduled Tribe employees. 

8.4. The Committee note that the Liaison Officers have been ap­
pointed in the Posts and Telegraphs Directorate and in the Offices 
c' Heads of P. & T. Circles to ensure the implementation of the Gov­
ernment of India orders regarding reservations for, and other con­
cessions admissible to the Scheduled Castes and Scheduled Tribes. 
The Committee also note that there is no separate Complaints Cell 
in the P. & T. Department or in its Circles and other Offices to look 
into the grievances and complaints of the Scheduled Caste and Sche­
duled Tribe employees exclusively. The Committee would, how­
ever, like to suggest that at least in P. & T. Directorate itself and in 
the Head Offices of the P. & T. Circles there ought to be a separate 
self-contained cell-the staff strength of each such Cell may depend 
upon the load of work-to expeditiously look into the grievantes of 
the Scheduled Caste/Tribe employees/candidates. 



IX 

DE-RESERVATION 

On being asked to state the procedure followad in de-reservation 
of posts, the Secretary of the Ministry has stated,during evidence, 
that the vacancies are dereserved on::r wh,en suitable candidates are 
not available. Before dereservation ot ? post, approval of the De­
partment of Personnel is taken. He has added that the Commissioner 
for Scheduled Castes and Scheduled Tribes is also informed. 

9.2. In reply to a question, the Special Secretary of the Mi,nistry 
has stated that reserved vacancies are carried forward· for three re­
cruitment years. The Committee enquired whether, be~'Ore dereser­
vation of a post, the Employment Exchanges were approached a 
second. time. The Secretary of the Min~try has replied in the affir-
mative. . 

9.3. The Committee asked the representative of the Posts and Tele­
graphs Department to furnish the number of posts dereserved in each 
of the categories of posts during each of the last three years. The 
requisite information has not been made ·available to the Committee. 

,9.4. The Committee consider it imperative that the P. & T. De­
partment should maintain centrally information about the dereser­
vation of posts in various P. & T. Circles. Th~ Liaison Officer of the 
Department should be made responsible for the timely collection 01 
statistics concerning the Scheduled Caste and Scheduled Tribe em­
ployees, in such matters as recruitments, promotions, dereservation, 
transfer, etc. Unless this is done there cannot be any c!lmprehensive 
assessment about the representation of Scheduled Caste/Tribe em­
ployees in the P. & T. Department. 
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MAINTENANCE OF ROSTERS 

The Committee have been informed that rosters for ensuring due 
-representation of Scheduled Castes and SCheduled Tribes in the P. & 
T. Department are being maintained by all the appointing authorities 
in accordance with the instructions issued by the Cabinet Secretariat 
'(Department of Personnel) from time to time. To give effect to the 
increased percentages of reservations for Scheduled Castes and Sche­
~uled Tribes in posts and services in the P. & T. Department, the 
revised 100 point rosters are maintained, where recruitment is made 
on local or regional basis. The Liaison Officers appointeq in each 
-Circle/Office have to ensure that rosters are maintained properly and 
in accordance with the instructions on the subject. The inspecting 
'officers also look into this at the time of inspection of the offices. 

10.2. The Committee note that the rosters are behlg maintained 
by the Po~ts & Telegraphs nepartme~t as per G~yerlPPeII1t of India 
orders. They feel that the proper mai~tenance of ros~ers would keep 
-the authorities informed of the representatio~ of S~h~duled Castes 
:and Sched~led Tribes at· the various points in different posts and the 
shortf~Us if .any, can be detect~ immediatelY'~ The Committee 
clesire that these rosters should 'he checked periodically by the con­
.cerned authorities and certificates of checks made recorded thereon. 

1256 L.S.-S. 
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SELECTIONjPROMOTION COMMITTEES 

With regard to the inclusion of a representative of the Scheduled 
CastesiScheduled Tribes in the various SelectioniPromotion Com­
mittees set up by the Posts and Telegraphs DepartmentiP & T. Cir­
cles etc., the Posts and Telegraphs Department has furnished the­
following information: 

"The orders of Department _ of Personnel dated 2nd Septem­
ber, 1970, have been circulated to all Heads of Circles and 
Administrative Offices to have the recommendations made 
therein in view to the extent possible. It may be stated 
in this connection that in this Department the Selection 
Committees and Departmenta1 Promotion Committees are 
constituted by including officers by designation. There 
is, therefore, little scope for nominating a Scheduled Caste 
or Scheduled Tribe member in the Committ&e in most 
cases, but the recommendations would be kept in view 
for implementation, wherever possible." 

11.2. The Posts and Telegraphs Department has also furnished 
a note on the composition and functions of the Departmental Promo­
tion Committees. It is stated therein: 

r , 

"Departmental Promotion Committees have been constituted 
in the Department in respect of promotioniconfirmation 
of employees. The composition of these Committees is­
according to the administrative needs of the Department 
depending upon the servicesjarms of the Department for 
which a particular Committee is constituted. The Com­
mittee generally consists of three officers of a particular 
CirclejOffices and the Committees are formed with desig­
nations of the officers. The Committees consider the cases 
of promotioniconfirmation in respect of the gradesiservices 
for which they are constituted and give their proceedings 
to the authorities concerned for further consideration and 
action." 
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11.3. When the question of representation of Scheduled Castes 
and Scheduled Tribes in the Selection/Promotion Committees set up 
by the -Posts and Telegraphs Department/P & T Circles etc. was rais­
ed during evidence before the COmmittees, the Secretary, Ministry 
of Communications has stated that that is done, wherever possible. 
But the Departmental Promotion Committees are constituted by 
Officers who are designated officers. It depends on who is the offi­
cer occupying that particular post. Explaining further, the Member 
of the P & T Board has said: 

"Our Departmental Promotion Committees are constituted by 
designations. When we say that the Departmental Pro­
motion Committee will comprise of the Director of Tele­
graphs, then whoever is the Director of Telegraphs, natu­
rally he will have to be on the Board. There will be no 
option to us. We do not go by individual names of the 
officers but we go by designations. To that extent, it is 
not possible for us to implement the instructions of the 
Ministry of Home Affairs, which also says to the extent 
possible Scheduled Castes and Scheduled Tribes officers 
should be represented on the Departmental Promotion 
Committees." 

11.4. The Committee enquired whether the Posts and Telegraphs 
Department could set up their own independent Selection Boards as 
the Railways had their own Railway Service Commissions and give 
representation to Scheduled Castes and Scheduled Tribes in such 
Selection Boards. The Secretary of the Ministry of Communications 
replied that they do not have separate Selection Boards as in the 
Railways but the question of setting up of such a Recruitment Board 
is currently under examination. He has promised to keep the sug­
gestion of including one Member from Scheduled Castes[Tribes in 
the Selection Board in view.-! .... :. 

11.5. The Committee note that in the Posts & Telegraphs Depart­
ment. the Selection Committees and Departmental Promotion Com­
mittees are constituted by including Officers by designation. They 
regret to note the views of the Posts and Telegraphs Department 
that there is little scope for nomination of a Scheduled Caste or 
Scheduled Tribe officer on those Committees. The Committee do 
not see any reason why the Posts and Telegraphs Department should 
Dot implement the orders of the Government of India 0" the ~l'hject. 
The Committee desire that in order to give confidence to Scheduled 
Castes and Scheduled Tribes, in addition to the Oflicers who are 
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includetl.,1' desipatiQn, one Scheduled Caste\Scheduled 'lribe OBi­
cer shoulel as far as possu,le also be associated with the Selection 
Committees and Departmental Promotion Committees. The Com­
mittee hope that when the P ~ T J>epa~tment 'constitutes its own 
independent Recruitment\Seledion aOards on· the lines of the Rail­
way Service Commission, a definite provision for inclusion of at least 
one Scheduled Caste/Tribe member in those Recruitment/Selection 
Boards wOllld be made. • 
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EXTRA DEPARTMENTAL AGENTS 

The Posts and Telegraphs Department has furnished the follow­
ing note on the employment of Extra-Departmental Agents; 

"The Extra-Departmental Agents are not regular employees 
and are employed on the basis of contract to 'provide postal 
facilities in rural areas. School Masters, Station Masters, 
land lords and retired servants of Government who have 
independent sources of income are employed as E.D.As. 
and paid monthly consolidated allowance for 'postal work. 

Whenever it is proposed to appoint an E.D.A. due publicity is 
required to be given by displaying a notice giving parti­
culars of apointment to be made and allowances and other 
conditions attached to it ,tit the concerrieCI Post Office, 
Police Station, Panchayat Offices and other 'public places 
consiaered suitabie. The vacancies are also 'required to 
be notified to the Empldyment Exch~1I1~s; wht¥never pos­
sible. The selection is made on merit and according to 
the prescribed Rules and procedure. The main conditions 
to be satisfied are that the candidate must have indepen­
dent source of income and should hold immovable pro­
perty in respect of appointment as E.D. Branch Post­
master. He must also have through knowledge of the 
conditions for efficient handling of the postal business. 
The minimum age of Extra-Departmental Agent for out­
door work is 18 and for others 21 years and the maximUin 
age upto which he is retained is 65 years. Near relations 
of postal employees are not employed as E.D.As. 

The Extra Departmental Agents are not whole time emplo­
yees and are required to have an independent source of 
livelihood. The allowance they get is in the nature of a 
subsidiary income and not a source of their livelihood. 
They are not civil servants and they get consolidated 
allowances on the basis of postal traffic handled by them. 

, E.D.As. who have put in one year's continuous service as E.D.A. 
are permitted to apply for a clerical grade as outside can­
didate provided their age does not exceed 40 years. E.D. 

/" 31 
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As. having 3 year's continuous service can appear for test 
for recruitment to class IV and postman cadre if they are 
less than 40 years of age. For these cadre they are given 
preference over others. 

As E.D.A. is not a holder of Civil post and is not a regular 
employee of the Department, he is not entitled to consti­
tutional benefits such as protection under Article 311 (2) 
of the Constitution or reservation under Article 335 of the 
Constitution for Scheduled Castes and Scheduled Tribes. 
However, with a view to giving due consideration to the 
claims of S~heduled CasteslScheduled Tribes in the em­
ployment of E.D.As., executive instructions have been 
issued that other things being equal, preference should 
be given as far as possible to the Scheduled. Castes candi­
dates who happen to apply for any Extra Departmental 
Agents Posts." 

12.2. The Committee would urge the Government to examine the 
feasibility of extending the reservations and other concessions t. 
Scheduled Castes and Scheduled Tribes in the matter of appointmeat 
as Extra Departm~ntal Agents also. 

" 

NEW DELHI; 
May 29, 1972 

J'!Hlistha 8, 1894 (Saka). 

BUTA SINGH, 
Chairman, 

Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes. 



APPENDIX I 

(Vide para 2'10/ Report) 

Sl. Name of State Percentage of reservation 
No~ Scheduled Scheduled 

Castes Tribes 

1 . Andhra Pradesh 14 , 
2. Assam 6 18 

3. Bihar 14 9-

-4. Gujarat 7 14 

~. Kerala 9 5 

, .6. J. & K- 8 5 

7. Madhya Pradesh 13 21 

8. Maharashtra 6 6 

9. Mysore 13 5 

10. Orissa 16 24 

II. Punja:, 23 5 

12. Haryana 30 5 

13. Rajasthan 17 12-

14. Tamil N .. du 18 2I 

IS. Uttar Pradesh 21 5 

16· West B:ng:tl 20 6 

[7. Nagaland 45 

.18. LMA and D Islands 45 

19. NEFA 45 

.2Q. Andaman & Nicobar 22 

21. Manip:u 2 32 

22. Tripura 

23. Dadra & Nagar Haveli 2 43 

24. Pondicherry 16 5 

25. Chandigarh. 12 5 

26. Himachal Pradesh 12 5 

~7. Delhi 2,3 5 
\ 

~I. Goa, Dunan & Diu 4 S 
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APPENDIX IV 
(Vide Para 4 of Introduction) 

Summary of ConcltuionslRecommendations cOntained in the Report 

SI. 
No. 

1 

Reference 
to para No. 

in the R~port 

2 

Summary of Conclusions! 
Rccomendations 

3 
-------_._------

1 

2 

1.4 

2.10 

Since the P&T Board is fully resonsible for 
the implementation of the reservation and other 
orders pertaining to the Scheduled Castes and 
Scheduled Tribes, issued by the Government of 
India, in the Posts and -Telegraphs Department, 
the Committee would only urge the Board to 
take effective steps to ensure the full implemen­
tation of those orders, both in letter and spirit 
by the P&T Directorate and all its subordinate 
offices and authorities. 

The Committee note the procedure of recruit­
ment being followed by the Posts and Telegraphs 
Department. 

2.11 The Committee. suggest that if adequate num-
ber of Scheduled Caste and Scheduled Tribe can­
didates are not available in any particular area, 
copies of recruitment advertisements should also 
be sent to the Employment Exchanges situated 
in other areas. The Committee would also de­
sire that in order to attract the maximum num­
ber of Scheduled Caste and Scheduled Tribe 
candidates, the percentages of marks obtained by 
the last· Scheduled Caste and Scheduled Tribe 
candidates selected in the previous examination 
should not be mentioned in the recruitment 
advertisement. 

---.. \..._ ... -------------~---------
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2.12 

2.13 

2.14 

3 

The Committee do not see any valid reason 
why the Posts and Telegraphs Department 
should not communicate the reasons for the 
rejection of Scheduled Caste and Scheduled 
Tribe candidates to the Employment Exchanges. 
In their view, communication of the precise 
reasons of rejection of the Scheduled Caste and 
Scheduled Tribe candidates to the Employment 
Exchanges would enabb the Employment Ex· 
changes to know the type of candidates required 
by the Posts and Telegraphs Department and 
would also facilitate the Employment Exchanges 
to sponsor the right type of candidates belong. 
ing to these communities. This will alw enable 
the Employment Exchanges to plan and reorient 
their schemes for training, particularly for Sche­
duled Caste and Scheduled Tribe candidates. 

The Committee feel that there is no 
reason why the Posts and Telegraphs Depart­
ment should feel compelled to communicate to 
the Employment Exchanges the reasons for rejec­
tion of the general candidates also if they do so 
in the CaEe of the rejected Scheduled Caste and 
Scheduled Tribe candidates because there is no 
dearth of suitable general candidates for the un­
reserved vacancies. The Committee would also 
suggest that the Employment Exchanges should 
be asked to send another list of Scheduled Caste 
and Scheduled Tribe candidates, if the Scheduled 
Caste and Scheduled Tribe candidates are not 
found suitable in a particular list. 

With regard to the employees who secure 
employment by producing a false certificate of 
being a Scheduled Caste or a Scheduled Tribe, 
the Committee would like to emphasise that as 
soon as such a case comes to the knowledge of 
the Posts and Telegraphs Department, the con­
cerned employee should be suspended from ser. 
vice forthwith and then a departmental enquiry 
and I or criminal prosecution launched against 
him. 
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3 

The Committee note that the orders of the 
Government of India regarding selection of the 
best among the available candidates belonging to 
Scheduled Castes and Scheduled Tribes for 
appointment to non-technical and quasi-techni­
cal Class III and Class IV posts and imparting of 
in-:;ervice training to make them proficient in 
their work have been circulated to all subordi­
nate authorities for compliance. The Committee 
hope that the Posts and Telegraphs Department 
would ensure that these orders are also actually 
carried out in right earnest by all the P. & T. 
Circles, etc. The Committee would also like the 
Posts and Telegarphs Department to identify the 
areas where any special in-,ervice training would 
be useful for the Scheduled Caste and Schedul­
ed Tribe employees and to formulate schemes 
for such in-service training of the employees be­
longing to these communities. 

The Committee regret to note that the Posts 
and Telegraphs Department took nearly one 
year to decide on the implementation of the or­
ders of the Government of India regarding re­
laxation of standard, for Scheduled Caste and 
Scheduled Tribe candidates at the time of re­
cruitment. They desire that the Posts and Tele­
graphs Department should take prompt action 
in carrying out the reservation orders of Govern­
ment of India so that the interests of Scheduled 
Castes and Scheduled Tribes do not suffer. 

The Committee are distressed to find that the 
representation of the Scheduled Castes and 
Scheduled Tribes in Class I and Class II posts in 
the Posts and Telegraphs Department is negli­
gible. There is also a considerable shortfall in 
the representation of these communities in Cla-s 
III posts. It is all the more surprising that in 
spite of the Government of India reservation or­
ders for Scheduled Castes and Scheduled Tribes 
stated to have been implemented by the Posts 
and Telegraphs Department, the shortfa1l5 in the 
representation of these communities in the Posts 

--- ------ -- ---- - ------
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8 4.13 

9 4.14 

10 5.6 

11 5.7 

and Telegraphs Department continues. The 
Committee would urge the Ministry to take 
immediate and effective steps to augment the 
representation of Scheduled Castes and Schedul­
ed Tribes in the services of the Posts and Tele­
graphs Department according to the quotas re­
served for them. 

The Committee are surprired to find that in 
spite of the poor representation of the Scheduled 
Castes and Scheduled Tribes in Class II posts, 
the Posts and Telegraphs Department intends to 
curtail the percentage of direct recruitment in 
Clas, II Telegraph Traffic Service from 50 per 
cent to 25 per cent which will deprive the Sche­
duled Castes and Scheduled Tribes candidates the 
benefit of reservations to that extent. The Com­
mittee recommend that the question of reduction 
of the percentage in the direct recruitment in 
Class II Telegraph Traffic Service should be def­
erred till adequate number of Scheduled Castes 
and Scheduled Tribes are appointed to these 
posts. 

, 
The Committee would like to be apprised of 

the re-ult of the special recruitment for Schedu­
led Castes and Scheduled Tribes made in Class 
III and Class IV posts by the P & T Circles. They 
desire that similar special recruitments may be 
made for Scheduled Castes and Scheduled Tri­
be, in Class I and Class II posts also. 

The statement shoWing the total number of 
employees promoted and the number and per­
centage of Scheduh!d Castes and Scheduled 
Tribes among them during each of the last three 
years in respect of various categories of posts is 
awaited. 

The Committee note that a postman, after 
passing Matriculation examination, is not ap­
pointed as clerk unle-s and until he completes 
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five years of service as a postman, irrespective of 
the caste or tribe to which he belongs. The 
Committee recommend that this condition of a 
minimum of five years of service as a postman 
for matriculated postman for promotion to the 
grade of the clerk should be reduced to three 
years of service a) a postman in the case of Sche­
duled Caste and Scheduled Tribe employees. 

The Committee are unhappy to note that a 
large number of Scheduled Caste/Tribe employ­
ees were superseded in 1969 and 1970. The Com­
mittee feel that, in view of the poor representa­
tion of the Scheduled Castes and Scheduled 
Tribes in the Posts and Telegraphs Department, 
employees of these communities should be sup­
erseded with circumspection and on compelling 
rounds only. 

The Committee note that in the clerical 
cadre, all employees including Scheduled Castes I 
Tribes are given six chances, with a period of 
four years to pass confirmatory tests. They also 
~ote that employees who fail to pass the confir­
matory tests are reverted to a lower grade. The 
Committee feel that reversion of an employee to 
a hwer post after he has put in a number of years 
of service in the higher post merely for his failure 
to pass a confirmatory test is a very drastic step 
which causes unnece-sary and avoidable hard­
ship to the concerned employee. The Depart­
ment may delay the confirmation of such an em­
ployee or postpone his increment instead of tak­
ing the extreme step of reverting him to a lower 
post. The Committee de-ire that the Posts and 
Telegraphs Department should re-examine this 
matter and modify their rules and avoid such 
reversions. The Committee recommend that in 
order to enable the Scheduled Caste/Tribe em­
ployees to pass the confirmatory tests, in-service 
training should be given to them. The Schedul­
ed Caste and Scheduled Tribe employees should 
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also be given greater number of chances to pass 
the confirmatory tests_ 

The Committee note that the Liaison Officers 
have been appointed in the Posts and Telegraphs 
Directorate and in the Offices of Heads of P & T 
Circles to ensure the implementation of the 
Government of India orders regarding reserva­
tions for, and other concessions admissible to, 
the Scheduled Ca-tes and Scheduled Tribes_ The 
Committee also note that there is no separate 
Complaints Cell in the P & T Department or in 
its Circles and other Offices to look into the grie­
vances and complaints of the Scheduled Caste 
and Scheduled tribe employees exclusively_ The 
Committee would, however, like to suggest that 
at lea -t in the P & T Directorate itself and in the 
Heads Office~ of the P & T Circles, there ought 
to be a separate-self contained cell-the staff 
strength of each such Cell may depend upon the 
10!ld of work-to expeditiously lank into the grie­
vances of the Scheduled CasteiTribeemployeesl 
candidates_ 

The Committee consider it imperative that 
the P & T Department should maintain centrally 
information about the dere-ervation of posts in 
various P & T Circles_ The Liaison Officers of 
Department should be made responsible for the 
timely collection of statistics concerning the 
Scheduled Caste and Scheduled Tribe employees, 
in such matter as recruitments, promotion"', de­
reservations transfer, etc_ Unless this is done 
there cannot be any comprehensive assessment 
about the repre-entation of Scheduled Caste/Tri­
be employees in the P&T Department. 

The Committee note that the rosters are being 
maintained by the Posts & Telegraphs Depart­
ment as per Government of India orders_ They 
feel that the proper maintenance of rosters would 
keep the authorities informed of their represen­
tation of Scheduled Castes and Scheduled Tribes 
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at the various points in different posts and the 
shortfalls, if any, can be detected immediately. 
The Committee, desire that these rosters should 
be checked periodically by the concerned 
authorities and certificates of checks made re­
corded thereon. 

The Committee note that in the Posts & 
Telegraphs Department, the Selection Commit­
tees and Department Promotion Committee 
are constituted by including Officers by designa­
tion. They regret to note the views of the Po. ts 
and Telegraphs Department that there is little 
scope for nominati'on of a Scheduled Caste or 
Scheduled Tribe officer on those Committees. 
The Committee do not see any reason why the 
Posts and Telegraphs Department should not 
implement the orders of the Government of 
India on the subject. The Committee desire 
that in order to give confidence to Scheduled 

. Caste, and Scheduled Tribes, in addition to the 
officers who are included by designation, one 
Scheduled CastelTribe officer would as far as 
possible also be associated with the Selection 
Committees and Departmental Promotion Com­
mittees. The Committee hope that when the 
Posts and Telegraphs Department constitute3 its 
own independent Recruitment[Selection Boards 
on the lines of the Railway Service Commission, 
a definite provision for inclusion of atleast one 
Scheduled Castel Tribe member in these Recruit­
mentlSelection Boards would be made. 

The Committee would urge the Government 
to examine the feasibility of extending the 
reservations and other conce'sions to Scheduled 
Castes and Scheduled Tribes in the matter of 
appointment as Extra Departmental Agents also. 

------- -~.~----~-----~------ ._-----._-" -- ._---------._--._ .. ---
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